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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
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New Delhi; this the /é”  day of November,20004

HON'BLE MR.S.R,ADIGE;VICE CHAIRMAN(A)
HON'BLE MRS,LAKSHNI SUAMINA THAN, MEMEER (3)
Shri . Sti Chand 5 &

$/0 shiknyali Remd o
employed 3s Junior-Accounts: Officer-y 'y

in the 0/o Director of Acoounts(Postal),
Dalhi.gA

R/o Qurgaon Disttd ..., Applicentd]
(sy Ad\focatsé _Shri sant Lal)

1. Union of Ind:l.aﬁ3
through
the Secretary”
Mlnistry of: Communlcat:.on

Dep tt‘:’i of Po sts‘%i
Dak Bhauan

Neuw Delhi -1

2. Tha Chief Post Master Generalk“
Delhi- Circle, -

M22"gsRe: fieen’

3 The Director of Accounts(Postal),

Civil’ LlnesJ
DelhiaS54 . .....'ReSpondents‘ﬁ

(By Advocats: shri Rajinder Nischal)

i S0RDER
S,RyAdige, vc(a)

Applicant whq“b‘elongs”tp sC community and wa s
promoted as. Assttd Accounts 0Fficer(AA0) under 80:2
Scheme on_the basis of seniority-wm-f‘imess on 31."*3'.399
seeks antadating of his promotion u.e.f’.;f~ 9:31 J% with
consequential benefitsd

222 l-ieard bo th sides&.'?
34 Respondents do not deny appli @nt's averments
"
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contained in paras 494 and 495 of the 0A that the
oPC which met on the latter half of 1997 recommended
6 officials for promotion from 3AOs to the grads
of AADs including applicant who uas at S1iNodi&l
The first 3 out of that list of 6 officials ware
promo ted as AA.C__ls_,u.‘*e"f%f‘fil 8331.{1%;' while S1iNo sJd4 and
5 were promoted as AADs vide order dated 16516J% but

wiledrd- 9498 was reserved for S.T:

43 _Res_pondants contend that under para 114%2

of the Brochure on reservation for SC/ST, had the

case been one of salection from Group 1 o &0097'55;»
ﬂia..sf.vaoancx c.ou.l__d.h.é,ve_bee_*n.“ex;hanged for an sC
vacangy in the same year of recruitmentj but as tie
promotion from JAD to MO.w@a_s,on..non;sel\ec;tion basis the
exchange could not be effected in_ the same ysar of

and the vacancy had to be carried f‘oruard“}?

recruitnent

5‘?. . Shri Sant Lal has howsver invi ted attention

to para 52 of the OA in uhich reference has been made
to the instructions contained in the clarification
given against p,ara;S(c) of the Anngxure to CAG;S |
Circular dated 241998 uharein the doubt whether the
seniomost official in a cadre belonging to reserved
category and considered fit for promotion on seniori ty
cum fitness basis} can bepromo. ted to 2 higher post
despite excess representation of such ressrved category
in the higher posts has been ansuered in the af‘f‘ima‘tj_ue,'
Stri Sant Lal has emphasised that in the present case
also after promo tion of the first five of‘f’icials??
3pplicant becamg seniormost and he al s was not

promo ted because ths SC quota was mll'ia He contsended
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that this clarification squarely covaered his caseilﬁ

6.

_.ih .

_' 'l:his; contention has not been gpecifically
repelled by respondents in the corresponding para
of their replyg;i |

73 .. In the result this DA succeeds and is
allowed to the extent that in the background of
what has been stated in para 5 abovay respondents
should cqngide:_aﬁ;ﬁa’dating applic_ant;s promo tion
as AAD u.*e@f’-‘? 9?1?% with consequential benefits
by means of a detailed‘? speaking and reasoned order
in accordance Wwith rules and instructions wi thin

3 months from the date of receipt of a copy of this

c:!rder‘:ig No co sstsgf3

(MRS LAKSHMI SUAMINATHAN) (STRTADIGE )
MEMBER (J) VICE CHAIRMAN(A)7
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